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COUNCIL OF STATE.
Twesday, 23rd September, 1924.

A%

The Council met in the Council Chamber at Eleven of the Clock, the
Honourable the President in the Chair.

QUESTIONS AND ANSWERS.:

RECRUITMENT OF MUHAMMADANS FOR THE SUPERIOR SERVICE OF THE MILITARY

AccouNTs DEPARTMENT.

429. Tue HoxourasLk Mr. YAMIN KHAN: (s) Will tie Government”

state the number of officers in the Superior Service o1 the Military Accounts’

Department ¢

(13) Isit a fact that until last year appointments {o this service havebeen
made only by nomination ?

(113) Is it a fact that no Muslim Las ever been nominated o the said
serviee ? '

{(rv) Is it a fact that a cashier, drawing less than Rs. 200 per mensem and

declarcd unfit for the Assistant’s grade in the Foreign Office, was nominated
for the Superior Servi ¢ of the Military Accounts Department and is now:

drawing*more than Rs. 1,060 per mensem ? What is his name ?
’ (v) What steps, if any, do Government propose to take to recruit
* Muslim officers for this cervice ?
TueE HoNouraBLE MR. A. C. MC(WATTERS : (t) Sixty. .

(¢4) Before 1st April 1922 appointments to the Superior Service of the

Military Accounts Department were, except in certain special cases, made b
the Secretary of State for India. Since 1st April 1922 the vacancies in that
Department are filled as follows :
1-3rd by promotion of subordinate gazetted officers.
2-3rds by Indims from among the successful candidates at the com-
petitive examination held for the recruitment of Indians for the
Indian Audit and Accounts Service. .

(t4t) The reply is in the affirmative.

(1) No.

(v) In connection with this year’s competitive examination for the Audit
and Accounts Service, Customs and-Military Finance Department, some posts
are being reserved which will be allotted, on consideration of the results of the
examination, to the best candidates of communities or Provinces which may

otherwise be inadequately represented. :

RECRUITMENT OF MUHAMMADANS FOR THE SUBORDINATE SERVICE OF THE

MILITARY ACCOUNTS DEPARTMENT. .
430. Tue HoNourasLe Mr. YAMIN KHAN: (:) Will the Government
state the number of officers in the Subordinate Service _of'the Military
Accounts Department
(1225)
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(ss) What is the total number of Muslims in the said service as compared

: *with non-Muslims ?

-
.

(#t9) What action, if any, do Government propose to take to recruit
Mus'ims for this service ? . '

Tae HoNoumasLe Me. A. C. McCWATTERS: (s) Eighty-seven.
() There is at present one Muslim in the above number.

(##¢) There is no system of direct recruitment for this service. Appoint-
menta thereto are made by selection from among senior accountants in the
Department borne on an All-India List, and Muslims have therefore an equal
chance of advancement to the gazetted staff of the Subordinate Account
Service with the members of other communities in that Service. The claims of
any qualified Muslims will be carefully considered.

QUALIFIED MUHAMMADANS ON THE WAITING L18ST OF THE STAFF SELECTION
. Boarp siNce 1922.

431. Ter HonNouraprLe Mr. YAMIN KHAN: (1) How many
qualified Muslims have Leen on the waiting list of the Staff Selection

vBoard since 1922 ?

(%) Is it a fact that many of the non-Muslini candidates, who qualified
this year, have been provided for, while qualified Muslims of 1922 are still
waiting ?

Tee HonNoumaBLE MR. J. CRERAR: (3) Six now remain on the list.
(%¢) The answer is in the negative.

REJECTION OF AN APPLICATION FROM A MUEAMMADAN GRADUATE FOR EMPLOY-
MENT IN THE OFFICE OF THE DIRECTOR, WIRELESS.

¢ 432. Tue HonouraBLk Mr. YAMIN KHAN: Is it a tact that a
non-Muslim, who had not passed the Matriculation examination, was recently
employed in the office of the Dircctor, Wireless, and a Muslim graduate
rejected ¢

. L]
~ Tue HoNouraeLe MR, A. H. LEY: The fact is as stated. The non-
Muslim had worked for 2} years temporarily in the Office of the Director
of Wireless and had given every satisfaction. He was retrenched in May 1923
and was subsequently employed on a vacancy occurring.

EMPLOYMENT OF MUHAMMADANS IN THE INDIAN STORES DEPARTMENT.

433. Tue HoNoURABLE Mr. YAMIN*KHAN: Is it a fact that more
than a dozen appointments were recently made by the Staff Selection Board
for the Indian Stores Department out of which only one was given to a
‘Muyslim ? c
" Tue HoNouraBLE Mr. A. H. LEY: No. Since the recruitment of the
clerical establishment of the Office of the Chief Controller of Stores was made
over to the Staff Selection Board, 21 assistants, clerks and stenogr phers have
béen appoint@ in consultation with the Board, of whom 3 were Muslims.
Out of the three appointments made to the Upper Division two were filled by
‘Muhammadans.
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REJIRCTION OF A QUALIFIED MusLim STENOGRAPHER BY THE RAILWAY BoARD.

434. Tne HoNoumasik Ms. YAMIN KHAN: Is it u fact’ that a
qualified Muslim Stenographer was rejectcd by the Railway Board Office,”
while more than half & dozen unqualified non-Muslims were employed os
stenographers ? ‘ '

Tae HoNOURABLE Mr. G. L. CORBETT : The answer is in the negative,

SAFEGUARDING OF THE INTERESTS OF MUHAMMADANS IN GOVERNMENT OF
InpIA OFFICES.

435. Tue HoNourABLE MR. YAMIN KHAN: What action, if any, do
Government propose to take to safeguard the interests of Muslims in the
Government of Indi: offices ? ’ \

Tue HovouraBLe MR. J. CRERAR: Assuming that the Honourable
Member alludes to the Departments of the Government of India Secretariat,
I would explain, as I did on the 24th March last, in reply to the Hongurable
Maulvi Abdul Karim, that Departments have already been instructed to bear in
mind, when selecting candidates for vacancies, the policy announced by Sir
Malcolm Hailey in the debate in the Legislative Assembly on the 10th:March
1923, that Government cannot aim at securing the proportionate representation
of minorities, but would take cteps to prevent a preponderance of any one class
or community. That still remains the policy of Government and all Depart~
ments have recently been addressed regarding the steps taken to give effect to it. -

RECRUITMENT OF PUNIABI MUHAMMADANS FOR ARMY HEADQUARTERS AND THE
ARMY SECRETARIAT.

436. THE HoNoUuraBLE MR. YAMIN KHAN: (1) Is it a fact:that a
large portion of the recruitment for the Government of India offices is
made from the Punjab ?

(¢%) Is it & fact that there are 210 non-Muslim Punjabis and only 56
Muslim Punjabis in the Army Headquarters and Army Secretariat ?

(¢33) Does the same proportion exist in other offices as well ?

(sv) If so, what steps, if any, do Government propose to take to bring
up the number of Muslims who constitute 56 per cent. of the population of the
Punjab ?

Tue HonourasLe Mr. J. CRERAR: (s) Yes; but recruitment is
effected by means of an open examination for which candidates from all
provinces are cligible on equal terms; vacancies being filled, as far as possible,
from among candidates who qualify at the examination. '

(3) The correct figures are 225 and 72, respectively, the percegtage of
Muslims working out to 24°2. .

(#%) T have checked the figures for all Departments. In the majority
of caces the percentage of Muslim Punjabis is a good deal lpgher.

(sv) I would refer the Honourable Member to the reply just givento his
question No. 435. P

]
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POSITION OF INDIANS IN SOUTH AFRICA.

-PuE HoNouraBLE Dr. Sir DEVA PRASAD SARVADHIKARY : Sn',
1 bave given private notice of two questions to the Honourable Sir Narasimha
Sarma. May I put them now ¢

(TLe Honourable the President significd his assent).

- (1) Has the attention of Government been called to the speech of the
Honcurable the Secretary of State for the Colonies regarding the Indian ques-
tion in South Africa and the suggestions in the South African Press that the
Government of India and the South African Government should communicate
thereabout with one another ?

(2) Will the Government be pleased to state what action the Government
propose to take in this matter ?

(3) Will the Government be pleased to statec what measures, if any, have
been taken to present the Indian case before the Ormsby-Gore Committee in
East Africa ?

Tue HoNoUuRABLE Sik NARASIMHA SARMA : With your permission,
8ir, I shall answer questions (1) and (2) together. The Goverrment of India
have seen the comments on the speech made by the Honourable the Secretary
of State for the Colonies but nct the epeech itself. They have, however,

, cabled fer a text of the speech and, on receipt of it, will consider whether
any acticn on their part ie callcd for.

(3) The question of sending a representative of the Government of India
to assist the Ormsby-Gore Committee has been the subject of correspondence,
but, since that body is primarily charged with the duty of collecting inform-
ation locally, it has been decided that it is unnecessary to scnd one. The
Government of India however hope that it may be possible to make representa-
tions on matters affecting Indian interests which are likely to come within
the purview of the deliberations of the Southborough Committee before that
Cofumittee in London.

ELECTION TO THE COURT OF THE DELHI UNIVERSITY.

TuE HoNouraBLE THE PRESIDENT : Before we procecd to the legisla-
lative business of the day I should like to remind Honourable Members that
‘the election by the elected members of the Council of State of two members
from among their number to be er-officio members of the Court of the Delhi
University will be held in the Members’ room as soon as the Chamber rises
to-day. Mcmbers who wish to take part in this election should present them-
selves in the Members’ room after we rise to-day.

LAND CUSTOMS BILL.

- Tut HoNoURABLE Mg. A. C. MCWATTERS (Finance Secretary): Sir,
T bey to move :

* That the Bill to consolidate, amend and extend the law relating to the levy - of duties
of customs on articles imported or exported by land from or to territory outside India,
as passed by the Legislative Assembly, be taken into consideration.”

Sir; this Bill is orie to which Government attach considerable importance. Its
object, as the House will readily realise, is in the first instance to safeguard

[
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our customs revenue and to prevent smuggling. In view of the great increase
there has been in recent years in the rates of duty on imported articles, and in
view of the fact that so many of the highly dutiable articles are of small bulk
and easily smuggled, the question of protecting our customs revenue fram
smuggling has in the last year or two assumed much greater importance tham
ever before in the past. When the Honourable Sir Charles Innes was speaking
on the amendment of the Indian Tariff Bill last February in the other House,
he mentioned that we calculated that a sum of not less than Rs. 12 lakhs had
been lost during the last year in respect of matches alone. A similar tale I
am afraid has to be told with regard to other articles, such as saccharine,
cigarettes and gold thread all of which are particularly liable to be smuggled
and all of which are tariffed at high rates. Our present machinery is defective
in two respects. In the first place, so far as regards the frontiers which horder
on’foreign territories in India, the foreign settlements in Madras and Bombay,
we have two Acts which have been in force for the last seventy or eighty years—
the Madras Land Customs Act of 1844 and the Bombay Land Customs Act
of 1857—both of which Acts are naturally somewhat out-of-date; and the
Local Governments have repeatedly pointed out that they are inadequate.
They are also inadequate in so far as they do not take account of the change
that has been made in bringing the administration of customs under the direct
control of the Central Government. In the second place—and this is even,
"more important—there is no machinery at all on other parts of our frontier.
The point of greatest danger is the frontier between Burma and Siam, and the
danger has been aggravated by the development of railway communications
in Siam itself. The result has been that considerable quantities, particularly
of matches and cigarettes, have been coming in through the Burma frontier,
and cigarettes are actually being sold in places in Burma at rates considerably
below those at which they can be imported ; so that the second object of this
Bill is to safeguard legitimate trade. These are the two objects—one, to
safeguard our customs revenue, and the other, to make matters fair for legiti-
mate importers. . .
As Ipmentioned, the Indian Tariff Bill was amendeq in February lqst and it
gave Government power to impose duties on land frontiers and to notify terri-
tories which would be regarded as foreign territory ; but in the absence of any
machinery, it is ineffective. So far as concerns the Burma-Siam frontier the
object of this Bill is to provide machinery by which that particular loophole
may be stopped. o
yI 'wishptl:) impress upon the House particularly that this Bill is a purely
temporary measure. The Central Board of Reveriue, ever since it was con-
stituted, has been actively considering the whole question of the revision of
our Sea Customs Act. Even fourteen years ago, when I was workm‘g in the
Commerce Department, we had a formidable list of amendments which were
considered necessary in that Act, which as the House knows dates from 1878 ;
during the war of course it was impossible to take up this revision : but now
the matter is being actively examined in consultation with Local Govurl,ments,
and the Government of India hope to put before the Legislature early next
gy let ision of the whole of the sea, land and air customs procgdn:y.
T B O eat of aviati i d tirely new complication in
The development of aviation has introduced an entirely

‘shie course of the last few years. -

L d
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[Mr. A. C. McWattors.] -

The present Bill which is befere the House procceds maluly by reference
to the existing Sea Customs Act, and therefere 1 can quite understand
Hcnourable Mombers 1aising important questions both of law  and
procedure : but 1 wculd ask thum, in vicw of the fact that the whole
question’ will come before the Legislature very shortly, tv view the present
Bill not in & very critical spirit. I do not think it is necessary to go into great
detail. As I have said, the Bill attempts to apply the existing provisions,
so far as they are applicable, of the Sea Customs Act to land customs. It
does make a definite attempt {o secure that the provisions will not be applied
harshly. For instance, I would call attention to clause 6, which deals with
personal luggage, and to clause 5 (4), under which the Chief Customs Authority
may relax the provisions of that clause in respect of goods f any particular
class or vahie ; in other words Le will endeavour to svoid causing the public
any undue hardship in the application of these provisions.

pa :

One other important point which I think the House would like to hear
about is thet this Bill makes no difference whatever in the position of Indian
States. By amendments which were made in the other House, this Bill has
now no application whatever to States in India.

I have only to say finally that the provisions of this Bill have becn accept-+
ed unanimously by the three Local Governments concerned, Madras, Bombay
and Burma ; and though it may not provide a final solution, it will at any rate
give us machinery te prevent serious loss of revenue in thc interval before
our whole machinery can be thoroughly revised in consultation with the

Legislatures.

Tue HoNouraBLe Mr. LALUBHAI SAMALDAS: (Bombay: Non-
Mubammedan) : Sir, I rise to support the motion that the Bill be taken into
corfsideration. This Bill did in the first instance create some misunderstand-
ing. 1t was thought that the Bill, as it was drafted, might have been aimed
at trade between Indian States, especially the Kathiawar States, and the
Bombay Presidency. The Bill as amended in the Select Committee makes
the position quite clear, that the old powers of the Local Government under
the Bombay Act of 1857 remain &s they were, and that this Bill docs not confer
any new power and that, so far as the trade between Indian States and the
Bombay Presidency is concerned, there will be no new difficulties raised by
this Bill. When the whole question, which the Honourable Mr. McWatters
said was likely to come before the Central Legislature very soon, comes up here
we will have to go through the whole question in a critical spirit. But, as the
Government want these powers to protect their sea customs revenue and to
«reate machinery so that this measure may be put into force in the right manner,
I think the Bill onght to receive the unanimous support of this House.

“T'ae Hoxcueasie DR, Sir DEVA PRASAD SARVADHIKARY  (West
Bengal : Non-Muhammadan): Sir, I think the House would be well advised
in regpondirg to the appeal of the Honourable Mr. McWatters not to view
the.present Bill in a critical spirit, having regard to the fact that the larger
propoeels will soon come before us, and that Indian States are excluded froth
its purvicw. . I:desire to give it my support. The only question that I should

€
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lil_(e to put to-the Honourable Member is as to whether, in view of the troaty
with Siam, the position of affairs has not been made easier on that frontier.

Tue HoNouraBLE MR. A. C. McWATTERS: Sir, we have been in
correspondence with Siam on the subject. There is in existence an earlier
agreement which will be terminated by consent of both Governments. I may
say that the Siamese Government have no objection whatever to the procedure
contemplated in this Bill.

The motion was adopted.

Tee HoNoURABLE THE PRESIDENT : I will now call the clauses of the
Bill in order, and if any Member wishes to speak on any particular clause, he
should rise wlen that clause is called.

Ciauses 2 to 10 were addad to the Bill.

The Schedule was added to the Bill. .

Clause 1 was added to the Bill. .
The Title and Preamble were added to the Bill.

Tue HoxourasLe Mr. A. ¢. McWATTERS : Sir, I move that the Bill,
as passed by the Legislative Assembly, be passed.

Tug Hoxourasir THE PRESIDENT : The question is :

*“ That the Bill to consolidatc, amend and extend the law relating to the levy of duties
of customs on articles imported or expoited by land from or fo territory outside India,
as passe(? by she legisletive Assembly, be passed.”

The motion was adopted.

VALEDICTORY SPEECHES IN CONNECTION WITH THE IMPEND-
ING RETIREMENT OF THE HONOURABLE DR. MIAN SIR
MUHAMMAD SHAFI. .

Tue HonouraBLE Sik DINSHAW WACHA (Bombay :  Nominated
Non-Official) :  Sir, as to-day’s meeting will be the last of this Sqesxon of the
Council of State, I beg to embrace the opportunity on behalf of my Colleagues
and myself to bid a hearty and cordial fareweil to our popular Leader of the
House, Sir Muhammad Shafi. He las proved himself admirable in the con-
duct of his duties as a Leader of the House and has given every satisfaction
to all its Honourable Members. I believe also that as a Member of fhe Execu-
tive Council of His Excellency the Viceroy, Rir Muhammad Shafi’s tact and
judgment, his political sagacity and experierce, have proved of the greatest
value and assistance to his Goverrment, and, whenever important questions
and problems of {tate have come lefore us fnr' consideration, Sx.r Muhammad
Shafi has uniformly presented correctly the views and the attitude of tl:lho
Government on the subject and, in doipg 80, w:hat was more admu-ab.Ie wa;:.rm
lucidity. of expression, his breadth of vision, ]us_ c!a,nt.y of thought, his catholic
sympathy and hie tolerance of all sh'ndes qf opinion. And even these e:;pm-
sions were. greatly heightened by his polished manners, his xzeﬁnﬁdhcu t:;:%
and above all his complaisance. These characteristics of Sir Mu f?im ,
Shafi as Leader have endeared him to all Members of this House, and, R



[Sir Dinshaw Wacha.]

I am really echoing their sentiments when I say we shall certainly miss him
and possibly, if 1 mistake not, His Excellency the Viceroy will miss him
even more because he was of great value and assistance to him and his Govern-
‘ment by the sage advice and assistance he gave in so far as he was the true
interpreter of the feelings and sentiments of the Indian people. We all wish
him every success in his post-Council career, and hope that he will give the
benefit of his close knowledge and experience of the internal administration
of the affairs of the State to the country, and that he will be able to assure the
geople how with his high resolve and endeavour that great and distinguished
statesman at the head of afiairs is constantly devoting his close attertion to
their greater mcral and material advancement. With these words, Sir, we
all bid Sir Muhammad Shafi a cordial farewcll and wish him success in his future
career.

Trae HoNouraBLe Dr. Stk DEVA PRASAD SARVADHIKARY (West
Berigal : Non-Muhammadan): Sir, I desire to associate myself and my
friends from Bengal very whole-heartedly with the expression of regret that
has been voiced by the Honourable Sir Dinshaw Wacha on this occasion,
and the sentiments that have fallen from him are all our own. It is not
generally known that Sir Mubammad Shafi has held the largest number of
portfolios in the Government of India of the whole of the Executive Council.
It is not Law along nor Education, but forfa time I believe he held a third
portfolio, though temporarily,—1 forget whether it was Commerce,. Industry
or Revenue,—it does not matter. He has had a very large experience in the
Government of India, experience which, I hope. will be of the greatest possible .
use in the life which he is looking forward to unless he is again intercepted.

Sir, when he was Education Member, it was a great privilege of mine to
work-with him, and I desire publicly to say of what great use he was in restor-
éng academics to their proper place and ridding it of the political influences
which at one time the Government of India wanted to bring to bear upon
academic matters.  That was the help that he gave to all the Universities,
and chiefly to mine, for which I shall always be grateful. We shall miss him
‘here but welcome him in the larger life that awaits him; and, wherever he
may be, we wish him all success and prosperity.

Tre HoxourABLE CoLoNEL Nawab Sik UMAR HAYAT KHAN (West
Punjab: Muhammacsn): Sir. when the veterans from Bengal and Bombay
have been so kind as to speak about ‘‘ our Sir Muhammad Shafi *’ it is appro-
priate that one who comes from his own province should also get up on this
accasion and say a word. I have known Sir Muhammad Shafi for the last

¢ thirty years— that is about three decades, and in all the work that he has
been doing in the province I have not only been observing it, butin many
.- of them T have been working with him, so 1 have got firsthand knowledge
in this way of his work. As we may call him, he is a right sort. Above all,
:he is. a Punjabi. Well, you may ask him to plough or, you may ask him to
Aill a Governorship ; you may ask him to be at the head of an Army, or you
. may.ask him to be the highest Member of the Government of India, or any-
thing, and he will be able to.do it. When he was coming to this Post, none
of us had any apprehension, Sir, that heJwould not be a success, and, when



VALEDICTORY EPEECHES, 1238

now he has been a success, it is nothing new to us. We all expected this and
he has fulfilled this. I am very sofry and I am very glad. I am very sarry
because he will not be here to help us, and I am vety glad that he is going
back to his own province where we badly need him. I wish him all success
and long life and  speedy return to us so that we may again utilise his
services which have hitherto been utilised by us. .

Tuae HoNouraBLE Sarpar JOGENDRA SINGH (Punjab : Sikh) : Sir,
1 just want tosay one word—how proud we are of Sir Muhammad Shafi. His
inherent good-will, kindliness and statesmanship we have all experienced in
this House. His leadership has been a source of joy and of strength.

I have every hope that the fellowship in this House is not going to be dis-
solved by his disappearance from the Government Benches. I hdpe he will
return to this House again and will not be lured by the blandishments of youth
in another place. It has been said that the price of freedom is eternal vigilance.
We expect him to exercise that vigilance from the non-official Benches on this
side when he leaves the Government Benches, and we have every hope that,
whether he is here or outside, all his energies and all his power will be devoted
to promote every good cause and to promote the well-being and prosperity of
the country. I am quite sure he is taking with him the good wishes of all the
Members of this House and the other House, Europeans, Hindus, Muhammadans
and Sikhs. May he long prosper and continue his career of usefulness.

Tre HoNouraBLE SIR ARTHUR FROOM (Bombay Chamber of Com-
merce) i Sir, I also should like to associate myself with the words which have
fallen from the lips of previous speakers and join in the regret that when we
. meet in Delhi next January or February, we shall not have Sir Muhammad
Shafi with us. In our many discussions in this Council, Sir Muhammad Shafi
has always been courteous and pleasant even when he has had to oppose
Resolutions or answer difficult questions, and that, Sir, I think has been keenly
appreciated by all of us. T have been associated with Sir Muhammad Shafi
in this Council since it was initiated after the Reforms, and I also sat with hiln
previously in the Imperial Legislative Council, and whenever I have been in
difficulties and taken them to Sir Muhammad Shafi, he has always received me
with the greatest courtesy and has generally succeeded in explaining them
away. If they were not explained away, it was not his fault; it was mine.
Sir, I wish Sir Muhammad Shafi continued success when he returns to the Pun-
jab, and I trust that, although he is leaving the high office which he has held in
the Central Leglslature, he will continue to do public work and assist the work
of Government in his own province so that India will not lose his services
entirely.

Tee HoNoUrRABLE MRr. G. A, NATESAN (Madras: Nominated Non-
Official) : Sir, speaking for myself and for my Honourable Colleagues from
Madras, I should like to say that I join in the chorus of appreciative words
that have been spoken by the previous speakers, Courteous, affable, sympa-
thetic and, above all, tactful, I think hé has managed to lead us all with credit
to himself and to those that have been more or less his genteel followers. He
has even suffered my effusions sometimes and what greater credit can there
be in the case of a political leader than to tolerate even me and the way.in
which I have sometimes expressed myself ? .If I were permitted to say so,

Mi€(8 ' A2
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it was in 1921 that a very distinguished popular leader here assured me that
at the hands of Sir Muhammad Shafi the interests of India may always be
considered to be safe. I can now safely assert that that opinion has been
quite justified, witness the tributes paid here and elsewhere. One could also-
say that he has served his Sovereign and his conntry very dutifully and loyally,
and has set an ideal to others who may take his place. I join in the prayer
that he may live long and enjoy a life of usefulness not only to himself but also
to the service of his country and of the Sovereign. "

Tee HowourasLe Siz ZULFIKAR ALI KHAN (East Punjab:
Muhammadan) : Sir, as one who was associated with Mian Sir Muhammad
Shafi for a long time in the political work of the country, it is my pleasant duty
on this occasion to add my voice to the chorus of applause which we have
already listened to in this Council. Mian Sir Muhammad Shafi, 30 years ago
when I first knew him, was a young man full of aspirations and full of hopes.
I saw him working consistently and with single-minded devotion for the end .
whith leads to the good of the country and to the good of the ruling power in
this land. Sir, I am one of those who do not separate the interests of the two,
as I think that the good of the country is the good of the Government and
the service of Government is the service of the country, and therefore, I
as a co-worker with him had the greatest pleasure in supporting him in his
ideas..” In fact, there was a time when I was not in public life and it was Mian
Sir Muhammad Shafi who persuaded me to come out of my sanctum. It was
then that he took to political work, and I think I can congratulate the.Honour-
able Member on the good results which he achieved in connection with the -
uplift of his community. Then, Sir, he overthrew all the difliculties that con- .
fronted him. I neversaw him down-hearted. Infactin times of the greatest
ditficulty, I saw him cheerful ard optimistic. Thatis his great virtue, and
1 think all those who have achieved suceess possess this great quality.  When
I\‘d‘ian Sir Muhammad Shafi was raised to his exaltcd pesition, hehad the gzocd-
will not only ¢f the Muhammadans but of all communitics, because they
knew that in him they héd a fricnd and well-wisher. We have watched his
career for five years in the Government of India, but the seal of secrecy which
is put on the official doings of the Hencurable Member does not allow his good
work to be known to us or the people outside this Council. But 1 hope that
some day, when the seal is broken and there is no harm in his disclosing his
great achievements in his present work, we shall know, and the country will
know, of what great help he was to the Government and what grcat good he did
to the country. Sir, 1 have seen many officials who sometimes have risen
sunddenly to very great positions, and it is not very frequently that we find
them keeping their temper and the'r courtesy in those high positions. The
conduct of Mian Sir Muhammad Shafi as a man and as an official was most
praiseworthy. It is the same Muhammad Shafi, courteous, hospitable, and
devoted to duty, as he wa3 then in his public career. We wish him gieat
sutcess. I do not think that this is an obituary speech, but 1 think he leaves
the Council with greater cr dit than before. With these few words, I clese
my remarks.

-- THE HoNouraBLE MR..J. W. A, BELL (Bengal Chamber of Commerce) :
8ir, I desire to aesociate myself with those who have expressed a sense of loss
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" at the retirement of the Honourable Dr. Mian Sir Muhammad Shafi from this
Council. During the time I have been a Member of it I have always been
impressed by his courtesy and friendliness, and I think that he has done very
‘much to foster the extremely friendly relations which exist between the different
nationalities in the Council. I do not feel that we are saying good-bye to Sir
Mubhammad Shafi altogether. I do not feel that his retirement from thia
Council will mean his disappearance from public life in India. But I do feel
that his distinguished service here will lead to even a higher position elsewhere.
However, whatever the future may have in store for him, he carries with him
'ghe very best wishes of his non-official European colleagues in the Council of

tate. '

Trr HoNoURABLE Mr. YAMIN KHAN (United Provinces West : Muham-
madan) :  Sir, I have had experience of the Honourable Sir Muhammad Shafi
in this House for only 20 days, but in this short period I found him to be deal-
ing with problems of great importance with great tact and ability just fitted
for a leader of this House. Though my life in this Honourable House has been
very short, I had experience of his doings for three years in the other House,
He used to come very often to the Legislative Assembly after finishing his
work in this House, and every time that he spoke in the Legislative Assembly
he made himself respected by that House for those three years. T quite asso-
ciate myself with all the other words that have been said abont him by the other
Honourable gentlemen, but I do not agree with one word which has been said:
about, him' by my Honourable friend Nawab Sir Umar Hayat Khan, that he
is going back to the Punjab and also that Sir Umar Hayat Khan is very glad
to reccive him back to the Punjab. 1 think Sir Muhammad Shafi is going
Back to the whole of India, and 1, as a representative from the United Frovinces,
welcome him equally as any Punjabi would do. His life and his activities as
a non-official before he entered into the Government’s service were not con-
fined to one Province. His activities, as far as education and politics were ccu-
cerned, spread to the whole of India. When he presided over the All-India g
Moslem League, the All-India Muhammadan Educational Conference and
many other similar institutions, his activities were really directed to the whole
of India and were for the well-being of India, and specially for that of his com-

_munity. My province, though it contains a very small number of Muham-
madans, has got its own traditions and we have got a centre of learning now of

. course changed into a Moslem University but formerly known as the Aligarh
College. He presided over the Muhammadan Educational Conference in
Aligarh, and that was the first occasion that I saw him. I welcomed him again
as a prominent barrister. He was the leader of the Bar in Lahore and he
had his reputation outside the High Court of Lahore, and I think all people
who are practising in that profession will welcome him in that réle also. With

these words, Sir, I beg to associate myself with this occasion.

Tue HoNOURABLE SirRpAR CHARANJIT SINGH (Punjab: Nominated
Non-official) : Sir, I heartily associate myself with what has fallen from mye
Honourgble friend Sir Dinshaw Wacha. I have had the pleasure of knowing
the Honourable Sir Muhammad Shafi for a long time. He is a very old friend
of mine and I can endorse every word which has been said about him. As has
been justly said, he has made an excellent leader of this House, and I hope™
I can safely say without violating the Official Secrets Act that he has made an
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excellent Indian Member of the Executive Council also in whose hands the
interests of majorities and minorities have been absolutely safe.. T can assure
you, Sir, that the Punjab is proud of him and I join the chorus of hope that he
will come back to this House and lead the non-officials as he has done now
from the Treasury Benches.

Tae HoNouraBLeE Sik NARASIMHA SARMA (Member for Education,
Health and Lands) : Sir, it gives me very great pleasure indeed to associate
myself and my official Colleagues with all that has been said on this, I may say
asfar as I am concerned, very regrettable occasion when we have to part with
our esteemed Leader and Colleague. With all that has fallen from my non-
official Colleagues and friends, official etiquette and reserve prevent me
from saying all that I wish to say on this occasion. I cannot forget that Sir
Muhammad Shafi will continue to be an official for another three months, all
too short a period indeed, and therefore it is not open to me, a brother official
ad colleague, to say all that I feel and all that I know about him. But this
much I may be permitted to say, and that is that by his ability, great tact and
skill as a leader, unruffled temper and genial good humour he has endeared
himself to every one in this House and in the other House and that he leaves a
rich harvest of good-will and harmony among all sections of the House to his
SUCOessOr.

Tae HoNouraBLe THE PRESIDENT: Before I call upon, the
Honourable Sir Muhammad Shafi to sing his official swan song, I must lsav a
few words to associate the Chair with all that has fallen from Honourable
Members who.have spoken this morning. The Honourable Sir Muhammad
Shafi has been the Leader of this House almost from its beginning, and the
traditions of leadership which have been created here are the work of his
hands. A smaller man might have been content to be the leader of the Govern-

ement forces. The Honourable Sir Muhammad Shafi has never faltered in
presenting the Government case, but as Leader of the House he has formed a
higher conception of his duty, and has made it his business to represent the
interests of the House as a whole, and no one knows that better than the
President of the Council. Much of the smooth working of the Council is due*
1 think, to the fact—and I know my distinguished predeeessor would say the
same—that the Honourable Sir Muhammad Shafi has always kept the Chair in
touch, not only with the feeling of Government, but with that of the House as
a whole ; and that tradition is a very valuable one, and one which will I know
bear fruit after he is gone. Therefore in a very special sense the Chair is
grateful to the Honourable Sir Muhammad Shafi. .

I do not think I need say any more. We hope that this is not a farewell
as some Honourable Members have said. But whether it is or not, all of us

here give him God-speed and trust he will havea ha nd suce
before him. (Applause). ppy and successful future

Tue HoNourasLE Dr. Miax Sz MUHAMMAD SHAFI (Law Member) :

8ir, I confess I cannot find words to give adequate expression to my sense of
_deep gratitude for all the kindly sentiments which have been expressed towards;
me bx my Honourable Colleagues, non-official and official, on this. occasion.
1f during the years that I have had the honour ef occupying the responsible
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position of Leader of this House I have achieved some measure of sucoess
in the discharge of my responsibilities, it has, I know, been due to that spirit of
mutual co-operation and good-will which has all along pervaded the atmosphere
of this House. Here in this House we have had an entire absence of factious
spirit ; we have had displayed from all sides of the House a high sense of
responsibility and a consciousness of the duty which every Member, official’as
well as non-official, owes to this country.

Sir, this is the last occasion when I hage the proud privilege of occupying
the position which I had in this Honourable IHouse. Believe me that the
memory of the associations, the very pleasant associations attaching to that
position, will abide with me for many years to come. Ihave tried to do my duty
in accordance with the light with which Providence has endowed me, always
bearing in mind the fact that T was the first Punjabi to be called upon to assume
high office, and that I am not only a Punjabi but also an Indian and a citizen of
the greatest Empire the world has ever known. I regard the citizenship
of that Empire as one of my proudest possessions and, convinced as I gm
after a lifelong study of internal and external conditions that the future of my
motherland lies within that Empire, I have always throughout my career, both
in public life as well as in the official world, tried to do my little bit in the
consciousness of that position as an Indian and as a citizen of the British
Empire. My Honourable friend, Nawab Sir Umar Hayat Khan, said that I
was returning to the Punjab. Why, I have never left the Punjab. Whether-
in Simla or in Delhi, which at one time was part of our province, I have been in
the Punjab al] these five years and more.

Sir, all 1 can say is this. As a Member of His Excellency the Viceroy’s
Executive Council, whether 1 was in charge of one portfolio or another, or
whether I was in charge of two portfolics at one peried as was allud«d to by one
of my Honourable friends, 1 have tricd to do my little bit and 1 can assure the
House that when after the 31st Deccmber next I go out of official life into

professional and public life, I shall continuc to do my little bit. (Applause.)®

# PROROGATION OF SESSION.
Tue HoNourasLE T0E PRESIDENT :  Mr. Secrctary, is the husiness of
the Council concluded ?

SECRETARY or tir COUNCIL: Yes, Sir. |

Tur HoxouraBLE Tus PRESIDENT : It is now my duly to read a '

Proclamation from His Exccllency the Viceroy and Governor General proro- | .

guing this Council.
(The Council stood while the Proclamation was read.)

PROCLAMATION.

“ In pursuance of sub-section (2) of section 63D of the Government of India Act, I, Rufus
Daniel, Earl of Reading, hereby prorogue the Session of the Council of State on the conclusion,
of its business on T'uesday, the 23rd of September, 1924.

(Sd.) READING,

The 22nd September, 1924, " Viceroy and Gorvernor-Qeneral.”
Tue HoNoURABLE THE PRESIDENT : The Council now stands proro--.
gued. Gent-lem&){bid you farcwell. P
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tress caused by the floods in the Madras Presidency .

Resolution re purchase by a private company of the East Indmn Ra.ll
way or the Great Indian Peninsula Railway .

Resolution re recommendations of the Lee Commission

DaaTH(S)—
« Question e —— among Haj pilgrims in 1924 .

DmLegaTION—
Question re expendmlre on the Indian
Gegeva .

to the Labour Conference at
Davai— _
Question re Civil Hospital at ——
See ** Pieoce-work Establishment *°.

Davar-UmBava-Karxa Ramway—
Question re management of the —— by the State . . .

Davar UNIVERSITY—
Election to the Court of the —— . . . . .

D1rzoToR oF PUBLIC INFORMATION—
Question re free supply of Government publications by the ——

Dmecror, WireLESS, OFFICE OF THE—
Question re rejection of an application from a Muhammada.n graduate
for employment in the ——

Paarn.

1090-1091

924-925

1156-1157
940-941,
944, 947-948

978—984
984, 1020—
1021

. ! 1170
1024

1055
1100—1103
1107,1110

1089
098

1001

899-1000
1228

998—999

1226
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*

D—concld.
Doxmqn REPRESENTATION—
Question re Indi s representatives at the Conference regarding future

—

Drua(s)—
See under ‘* Opium ",
E
EA8T INDIAN RArLwavy—
Resolution re purchase by a private company of the —— or the Great
Indian Peninsula, Railway. .

EASTERN BENGAL RAtLway—
Question re appointment of Indian Traffio Inspectors on the —— .

FrECTION(8)—
Question re —— to Cantonment Boards in Peshawar and Nowshera

EMPIRE PARLIAMENTARY ASSOCIATTION—
Quest'on whether any invitation or communication was received by
Government re the —.

ENGLAND—
See under ** Prisoners ’°.

ENVELOPES, SQUARE, ONE-ANNA—
Questjon re scarcity of —— and stamp booklets . .

* Eran—
Question re introduction of a railway into —— . -

EXCAVATIONS—
See under ** Shanwar Wada, Poona.*’

EXCAVATIONS, ARCHEOLOGIOAL—
Question re —— by Americansin India . . . . .

EXECUTIVE AND JubIciaL FuNoTioNs—
Question re separation of —— in Provinces .

EXECUTIVE OFFICERS—
ExPORT—
Question re —— of Indian cattle . . . . . .

ExTeRNAL CaPrrat. COMMITTEE—
Election of Members to serve on the —— . . . .

See under ‘¢ Committee(s) *°.

Froop(s)}— . ) . .
Resolution re contribution by the Government of India to relieve dis-

tress caused by the —— in the Madras Presidency.
ForM(s), RATLwAY—

Question re simplification of new —— for the despatch of fruit . .

Question re appointment of Indians as —— in Cantonments . .

PaGE.

10221030

1214
1005

914-915

815

986
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1003-1004

988
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F—ooncld.

FrooM, TBE HoNoURABLE SIR ARTHUR—

Indian Succession (Amendment) Bill .

Rugolution re annual provision for reduction or avoidance of pubhe
debt.

Resolution re reoommendations of the Lee Commission .

Resolution re representation of agricultural interests on the Taxation
Inquiry Committee

Valedictory speech in connection with the unpondm ; retirement of the
Honourable Dr. Mian Sir Mubammad Shafi. . .

Frurr—
Question re simplification of new milguy forms for the despatch of —

GENEVA—
Question re expendxture on the Indian delegatxon to the Labour Con-
«c ference at —— .

GoraL KrisaNA Prerawi, Lara—
Question re rejection of an application from —— for a licence to pmtlse
a8 a pleader in the North-West Fro .tier Province . .

GOVERNMENT OF INDIA OFFICE(S)—
Question re safeguarding of the interests of Muhammadans in —

GOVERNMENT PUBLICATION(S)—
Question re free supply of —— by the Director of Public Information .,

GOVERNOR GENERAL—
Assent of — to—
Indian Soldiers Litigation (Amendment) Bill . .
Indian (Specified Instruments) Stamp Amendment Bill . }
Swel Industry (Protection) Bill .
[ Y
Gragam & Co., MEssrs. —
Question re grant of a prospecting licence for petroleum at Mogal Kot
to —.

GRANT(8)—
See under ** Ordnance Department "’
GRANT(S), ADDITIONAL OR SUPPLEMENTARY—
Question re amendment of the rules regarding —— . .

GREAT INDIAN PENINSULA RAILWAY—

Resolution re purchase by a private company of the East Indian Rail-
way or the ——,

GRIEVANORS—
Resolution re application of a Committee to inquire into the — of
« the Haj pilgrims.
H

HaAs PrLorms—
Question re deaths among —— in 1924
. ZR.eaoaf hll:twn re appointment of a Committee to i mqun'e mto the gnevanm
the —.

Pagr.

1204—12, 08
1011-12

1064—68
1182
1238

085

1090
1221
* 998—99
928

1121

911-12

1022—30

1170-71

1089
1170-171
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H—contd. Pagx.
Hasis— L
Question re adoption of measures for the safety of — . . 1088
L]
Harapra—
Nee under ‘ Collision, Rallwa.v ”
HARBOUR SrHEME(S)—
Question re the Vizagapatam and Cochin —— . . . 918-19
HAROON JAFFER, THE HONOURABLE MR.— ’
Apology tondered by —— for non-attendance at the meeting on the 11th 1033
September 1924,
Expressions of regret by —— at the death of Mr. Bhupendra Nath Baau 1158
Question re allowances of clerks in military offices and of civilian hospi- 1007
tal writers and storekeepers. )
Question re amendment of the Usurious Loans Act, 1918 (X of 1918) . o 1031
Question re appointment of Indians as executive officers in canton- 1003-04
ments.
Question re archaological excavations by Americans in India . . 097
Question re hona fide valuc of house property in cantonments . . 1008
Question re Civil Hospital at Delbi . . 1007
Question re construction of guarters for mxhtary oﬂicers in canton- 1003
ments,
Question re cost of flights across India by the British and American 998
+ round-the-world aviators.
Questlon ae cost of the new aerodrome at Allahabad . 997
Question re courses of study for army officers in J apanese, Turklsh 998
Arabic and Rssian. ,
Question re demolition of the Railway bridge near the Sangum, Poona . 1032-33
Question re Dominion Science Scholarships . 1000
Question re election of a member to represent Canbonments in the Legls- 1004-05
lative Assembly.
Question re elections to Cantonment Boards in Peshawar and Nowshera 805
Question re excavations in the Shanwar Wada, Poona . 1031-32
Question re exemption from taxes of shops attached to the mosque in 1001-02
Allahabad Cantonment.
Question re expenditure on the Indian delegation to the Labour Confer- 998
ence at Geneva.
Question re free supply of Government publications by the Director of 998-99
Public Tnformation.
Question re grants by the Ordnance Department to the Alegaonker 1032
Schools at Kirkee.
Question re interference by military officers with the transfer of house 1005
property in Cantonments. .
Question re lease entered with the Muhammadans of the Poona Canton- 1000-01
ment for their Idgah.
Question re management of the Delhi-Umballa-Kalka Railway by the 999-1000
State.
HAROON JAFFER, THE HONOURABLE KHAN BAHADUR EBRAHIM—
Question re pay of civilian hospital writers and storekeepers, etc. . 1005-06
Question re payment of compensation to the dependents of the villager 999
shot at Lohagaon by Private C. J. Walker of the King's Shropshire
Light Infantry.
Question re prevalence of anthrax among Indien workers . . . Y96
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H-—coneld.

<
Har0ON JAFF#R, THE HONOURABLE KHAN BAHADUR ERRABIM—CcORId,

Question re prevention of hookworm disease in India .

Question re publioation of an incorrect and unauthorised list of Indian
candidates successful in the admmslon examination into the Military
College at Sandhurst.

Question re regulations relating to house property in cantonments .

Question re supply to Council Library of copies of the Jameson Code
and Aitchison Code.

Question re supply to India of new formidable armoured cars .

Question 7e transfer of civilian hospital writers and storekeepers to
military offices, etc.

Resolution re appointment of a committee to inquire into the grievances
of Haj pilgrims.

Resolution withdrawn

HrpiaZ GOVERNMENT—
Question 7e compensation paid by the —— for losses sustained by Indmn

pilgrims.

HieH CoMMISSIONER FOR INDIA—
Question re Indianisation of the establishment of the —— .
Question re resignation by Sir Edward Cook of his uppomtment of
Secretary to the —.

Hien Court, RANGOON—
Question re duties of Magistrates as laid down by the— —.

HOOKWORM DISEASE— )
Question re prevention of —— in India

Horse BREEDING—
eRuestion re expansion of —— in India
Question re —— in India

HospiTAL WRITER(S)—
Question re allowances of clerks in military offices and of civilian
——and storekeepers.
Question re pay of civilian —— and storekeepers
Question re transfer of civilian —— and storekeepors to mlhto.ry oﬁou.
etc.

Hovuse or CommoNs—
Question (supplementary) as to whether the rules for sapplementary
grants were placed before the —.

Housk or Lorps—
Question re Lord Olivier’s statement in the —— re reforms in India

Housx PROPERTY—
Question re * bond fide value *’ of —— in cantonments .
Question re interference by military officers with the transfer of —
in cantonmenta;
Questlon re regulations relatmg to ——in Cantonmenta

Pagk.
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1008-07
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917-18
1007

938
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1 PaGE.
m
InGan—
Question re lease entered with the Mulmmmadn.nn of the Poona 1600—01
Cantonment for their —~—
IMPERIAL BANK—
Quefst.ion re inclusion of representatives of agriculturists as Governors 925
of the ——.
InmpERIAL BANK OF INDIA (AMENDMENT) BLi— :
See under * Bill(s).”
INDIANS— _
Question re appointment of —- as executive officers in Cantonments 1003—04
Question re appointment of —— to the Indian (Imperial) Police 986—87
Question re position of — in South Africa . . 1228
Questlon re segregation of —— during Sir Robert Croyndon 8 visit 1 1
to Mombassa.
Question re training of —— in Oceanography and allied subjects 919
Resolution re appointment of a competent —— to the Railway Board 1215—22
INDIAN Bar COMMITTEE—
See under ‘‘ Committee(s).”
Inpiax Crvin SEBRVIOE—
Quedtion e vacancies in the —— . . . . . 938
.. Inp1ax CrMINAL LAw (AMENDMENT) BrL—
8ee under “ Bill(s).”
INpiaN Fiscar CoMMISSION—
See under * Commission(s).”
-
INDIAN MERCANTILE MARINE COMMITTEE—
See under * Committee(s).”
INpiaN MoTor VemicLEs (AMENDMENT) Birr—-
See under ¢ Bill(s).”
INpiaN (ImpERIAL) PorIiCE — ‘
Question r¢ appointment of Indians tu the —— 086—88
InpIAN PosT OFFICE (AMENDMEXT) BIroi—
See under ‘ Bill(s).”
InpIaN Sonpiers (LITIGATION) Bon—
See under “ Bill(s).”
INDIAN (SPrCIFIED INATRUMENTS) STAMP AMENDMENT Bini—
See under * Bill(s).” .
INDIAN STORES DEPARTMENT— )
Question re employment of Muhammadans in the — . 1226
INDIAN SUCCESSION (AMENDMENT) BiLi— .
. See under * Bill(s).”
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T—concld.
INDIAN Tariwr Boarp—
Question re ——'s observations regarding the Meninsular Looomotive

€ompany.
INDIANISATION—
Question re —— of the establishment of the High Cowmmissioner for
India. »

INDIANISATION OF SERVICES—
Question re —— . . . . .

INDUSTRIES—(BOAT-MAKING, ETC.)—
Question re establishment of —— in Wana, Razmak, Miranshah and
Waziristan.

INNES THE HONOURABLE SR CHARLES—
Resolution re purchase by a private company of the East Indian
Railway or the Great Indian Peninsula Railway.
J

JamesoN CopE—
Question re supply to the Council Library of the —— and Aitchison
Code.

JoGENDRA SINGH, THE HONOURABLE SARDAR—

Expressions of regret offered by —— at the death of Nawab Muham-
mad Abdul Majid and Khan Bahadur Usman Sahib Bahadur.

Indian Criminal Law Amendment Bill . . . . . .

Indian Soldiers (Litigation) Bill . . . . . .

Question re absorption and hoarding of currency . . .

Question (supplementary) re cnnoelhmon of rupee notes

Question e circulation of rupees and rupee ourrency notes .

Question (supplementary) re decrease in the currency

@Question re Imperial or Provincial Governments’ Rules govemmg inci-

dence of water rate.

Question re inclusion of representatives of agriculturists as Governors
of the Imperial Bank.

Question re Reports of the Committees appointed in the United Pro-
vinces and the Punjab on land revenue.

Question re Reports of various Committees appointed by Local Gov-
ernments to examine the land revenue question.

Question re the Sutlej Valley Canals project

Question re tightness of the money market in the wheat season

Resolution re appointment of a competent Indian to the Ruilwa.y
Board.

Resolution adopted

Resolution re purchase by a pnvate compa.ny of the East. Indmn R&xl-
way or the Great Indian Peninsula Railway.

Resolution re recommendations of the Lee Commission . . .
Resolutnon re representation of agricultural interests on the Taxation
Inquiry Committee.
Resolution adopted . . . . . .
Resolution re settlement of the Slkh queetxon . . . . .

Withdrawn by leave of the Council
‘Valedictory speech in connection with the mpendmg retlrement. of the
Honourable Dr. Mian S8ir Muhammad Shafi.

PaGE.
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K PaaE.
1
Karacm—
See under *‘ Coal.” »
KARBANDIRAR, THE HoNOURABLE Mz. R. P.—
Indian Soldiers (Litigation) Bill . . . . | 946—47, 952
Obscene Publications Bill . 991
Resolution re purchase by a pnvate compa.ny of the East Indlan Rail- 1030
way or the Great Indian Peninsula Railway.
Resolution re recommendations of the Lee Commission (Supports 1049—55
amendments moved by the Honourable Dr. Sir Deva Prasad Sar-
vadhikary).
Amendment moved . . 1081—83,
1132—33
Amendment negatived . 1087
Resolution re representation of a,gnoult\n'al mtereeta on the Ta.xstlon o 1181
Inquiry Committee.
KzNva—
Question re action taken by Government in regard to —— question . 920—21
Question re publication of correspondence relating to —— 920—21
Kexya LeoersnaTive CouNcrL— ‘
Question re alleged regregation of Indian Reporters at the opening of | 1091
|
' KmaparDE, THE HONOURABLE Ms. G. S.— l
. Question re annual classification of the piece- -work establishment in the i 907
Calcutta Press. i .
Question ¢ Binding Department of the Caloutta Press 907—08
Question re cost of machinery purchased from 1922 to 1924 909
Question re grievances of the binders of the Calcutta Press 936—37
Question re names of contractors for printing work 90Re-09
Question re number of compositors holding the post of seotion-holders 909
in the Calcutta and Delhi Presses.
Question re number of permanent and temporary men in the piece- 906—07
work establishment in the Calcutta and Delhi Presses.
Question re pensions to piece-workers in the Caloutta and Delhi 807
Presses.
Question re Piece-workers Committee’s Report 908
Question re reduction of staff in Government Presses : 906
Question re strength of piece-work establishment in Govemment ; 805
Presses at Calcutta and Delhi. :
Resolution r¢ recommendations of the Lee Commission 1092—98,
1110
Amendment moved . 1115, 1116
Amendment negatived 1117
Resolution re representation of sgnoultural mtatests on t.he Taxatlon 1177--78
Inquiry Committee. :
Resolution re settlement of the Sikh question | 965—66
KHYBER RATLWAY— .
Question re debit to military es?‘matee of the cost of the ——. | 1211—12
|
LaBoUR CONFERENOE— ! °
Question re expendxture on the Indian delegation to the —— at Geneva ‘. 998




16 INDEX.
) | Paor.
LaALuBHAT SavaLDAS, THE HOKOURABLE MB .— I
Indian Criminal Law Amendment Bill . . . . . 1199
Land Customs Bill . l 1230-
Question re tenders for the supp]y of Bntmh Port.la.nd oement for the | 914
South Indian Railway. ’
Resolution re reoommenduﬁons of the Lee Commission 1185—38
Laxp CusToMs Broi— }
See under * Bill(s).”.
LAND REVENUE—
Question re Reports of Committees appointed in the United Provinces | 910, 913—14
and the Punjab on—— |
i
Laxp RevENUE PoLioy— {
Question re inquiry by the Taxation Committee into —— . . 937
Lee CoMMISSION— :
Resolution re recommendations of the — . . . 1034—87,.
1091—1153-
LEGISLATIVE ASSEMBLY—
Question re election of a member to represent Cantonments in the —— 1004—05
See under * Bill(s).”
See under * Message(s).”
LEy, THE HONOURABLE MR. A. H.— - '
Indian Post Office (Amendment) Bl . . . , ., 1185—86
LiceENcCE(8)— .
Question re grant of a prospecting —— for petroleum at Moghal Kot 1211
to Messrs. Graham & Co., Caloutta.
Question re rejection of an application for a —— from Lala Gopal 1000
« Krishna Piplani, to practise as a Pleader in the North-West Frontier
* Province.
LoaN(s)—
Question re grant of a — - for the development of the Port of Chitta- 918
gong.
Question re utilised by the Government of the United Provinces on 937—38
productive and unproductive works.
Lorn OriviER—
Question re —— s statement in the Hcuse of Lords regarding Reforms 912—13
in India.
Loss(Es)—
Question re compensation paid by the Nedjaz Government for —— sus- 1089—90
tained by Indian pilgrims.
M
MACHINERY—
Question re cost of —— purchased from 1922-24 . . 909
MADRAS—*
See under “ Coal .
Mapkas CooLIES—
Question re stranded —— in Assam . . . . . 1:08

M28°LD



end storekeepers.

INDEX. 17
M—contd. Paar.
MapRAS PRESIDENCY— ‘ ;
Resolution re contribution by the Government of India to relieve 1160-70
distress in the —— caused by the floods. .
MAGISTRATE(S)— .
Question re duties of —— a8 laid down by the Rangoon High Court 917-18
McFARLAND, THE HONOURABLE Mp., WiLLiaM GREGG— .
Osth of Office . . . . . . . . A 905
“  Resolution re contribution by the Government of India to reliave dis- 1167
tress caused by the floods in the Madras Presidency.
MoWarrers, THE HoNouRaBLE Ma. A. C.— _
Election of Members of the Legislature to serve on the External Capital 927
Committee. N
Imperial Bank of India (Amendment) Bill . . . . . 1186-87
Land Customs Bill . . . . . . . . . 1228.31
Resolution re annual provision for reduction or avoidance of public 1013—186,
debt. (Amendment moved.) . ) 1017
Resolution re recommendations of the Lee. Commission . . o 1119—24
Resolution re representation of agrioultural interests on the Taxation 1174—76,
Inquiry Committee. 1183
MzpiciNg(s)—
Question #e indigenous system of —— . . . . . . 926
** MBBRRUT CITY RAILWAY STATION—
Question re provision of a shade on the bridge and the two platforms 986
at —.
MEMBER(S)— . .
Abgence of —— from Council on days when questions or pesolutions, 95
of which they have given notice, appear on the agenda. )
Election of —— of the Legislature to serve on the External Capital 920
Committee,
MEssaGE(s)— : .
—— from the Legislative Assembly announcing that the Indian Motor 1091
Vehicles (Amendment) Bill was passed without amendment on the
15th September, 1924. ' S
—— from the Legislative Assembly that the Provident Funds Bill was 1214
passed with an amendment.
MiaTarRY AcCOUNTS DEPARTMENT— . R .
Question re recruitment of Muhammadans for the subordinate service 12256—26
of the . - .
Question re recruitment of Muhammadans for the superior service 1225
of the — . .
>
MmTARY ESTIMATES— .
Question re debit to —— of the cost of the Khyber Railway . . 1211—12
MiLrrary OrvicE(s)— R .
Question re allowances of clerks in —— and of Civilian hospital writers 1007
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M—conid,

L)
MmTARY OFFICER(S)—
Question re construction of quarters for —— in Cantonment: .
Question re interference by —— with the transfer of house property in
Cantonmenta.

Mnx—
Question re rise in the price of — .

Mnx PropvcTs—
Question re rise in the price of — . . .

MIRANSHAH—
Question re establishment of boat-making and other industries in
Wana, Razmak and —— .
<
Misra, THE HONOURABLE PANDIT SmyAM BIHARI—
- Indian Soldiers (Litigation) Bill
Obescene Publications Bill

MrrreEr, THE HONOURABLE DR. DWARKANATH—
Fleotion of —— to serve on the External Capital Committee
Indian Criminal Law Amendment Bill .
Indian Soldiers (Litigation) Bill .
Question re recommendations of the Indum Bsr Commxtbee .
Resolution re annual provision for reduction or avoidance of pubhe
debt.
Resolution re recommendations of the Lee Commission

Resolution re representation of agricultural interests on tixe Taxauon
Inquiry Committee.

MrrrER, THE HONOURABLE MR. K. N.—

@ Expressions of regret offered by —— at the death of Mr. Bhupendra
Nath Basu.

. MoguaL Kor—

Question re grant of a prospecting licence for petroleum at —— to
Messrs. Graham & Co., Calcutta.

MoMBASSA—

Question re segregation of Indians during Sir, Robert Croyndon’s visit
to —.

MoNEY MARKFT—
Question re tightness of the —— in the wheat season

Mor: Caaxp, THE HONOURABLE RaJa—
Question re improvement of Indian cattle

Question re legislation regarding the pgohlbmon of the slaughter of
« useful cattle.

Question re réservation of asture land

Question re rise in the price of a.gncultur;tl ptoducts milk and milk
products.

Question re statistics relatmg to the increase or decrease of cattle in
India. B

L
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1197—99
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1138—41"
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1211

1090—91

935
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.Divisional orga,mza.non on the —. .

INDEX. 19
M—concld ? PagE,
Mmumumn( S)— ’
Question re employment of —— in the Indian Stores Department . 1228
Question re lease entered into with the —— of Poona Ca.ntomnent for 1000—01
their Idgah.
Question ¢ qualiied —— on the waiting list of the Staff Selectxon 1226
Board since 1922.
Question re reoruitment of —— for the subordinate service of the 1225—26.
Military Acoounts Department.
Question re recruitment of —— for the superior service of the Military 1225
Accounts Department.
Question re recruitment of Punjabi —— for Army Head Quarters and 1227
the Army Secretariat.
Question re safeguarding of the interests of —— in Government of 1227
India Offices. o
" MUBAMMADAN GRADUATE(S)—
Question re rejection of an application from & —— for employment in 1226
the office of the Director, Wireless.
MoLE BREEDING—
Question re expansion of —— in India . . . 938
Question r¢ —— in India . . . . . 238
JMusuim STENOGRAPHER—
Question r: rejection of a qualified —— by the Railway Board . . 1227
N
Na1pv, THE HONOURABLE DIwaAN BABADUR K, RAMABHADRA—
Resolution re recommendations of the Lee Commission . . . 1146—48
NaTzsaN, THE HoNOUBABLE MR. G. A.— -
Eleotion of —— to serve on the External Capital Committee . 1008
Expression of regret offered by —— at the death of Mr. Bhupendn 1156
Nath Bagu.
Indian Criminal Law Amendment Bill . . 1194
Question re stranded Madras coolies in Assam . 1008
Resolution re annual provision for reduction or avoidance of pubho 1012—13
debt.
Resolution re appointment of a competent Indian to the Railway 1219—20
Board.

- Resolution re contribution by the Government of India to relieve 1160—463,
distress caused by the floods in the Madras Presidenocy. 1170.
Resolution withdrawn . . . 1170

Resolution re recommendations of the Leo Commlssnon 1068—73,
1106—07

Valedictory speech in connection with the impending retirement of 1233—34

the Honourable Dr. Mian Sir Muhammad Shafi.
o
NorTH-WESTERN RAILWAY—

Question re appointment, of Indian Tra.ﬁic Inspeoctors on the —— 1214
Question re appointment of Mr. F. Webb as Superintendent, Centra,l 1210
Registry Office. .
Question re railway collision near Harappa on the —— 1213
Question re reduotxon of staff consequent on the adoptxon of the new 1209—10
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A N-—concld.

R .
NorTe-WEST FRONTIRR PROVINOE—
Question re rejection of an application from Lala. Gopal Krishna
Piplani to practise as a Pleader in the ——.
Question re resfrictions on the enrolment of Pleaders in the —— .

NowsHERA—
Question re elections to Cantonment Boards in Peshawar and —— .

(o)
OaTH OF OFFICE—
Barron, the Honourable Mr. Claud Alexander, C.8.1., C.L.E., C.V.O.
Birdwood, H. E., General Sir William Riddel, Bart, G.C. B., G.CMG.,
K.C8.I1,C. I E., D.S.0.

Yoldstream, the Honourable Lieut.-Colonel John Clayton, O.B.E. .
Corbett, the Honourable Mr. Geoffrey Latham, C.L.E. .
McFarland, the Honourable Mr. William Gregg
Padshah Sahib Bahadur, the Honourable Saiyed Mnha.mmad
Wild, the Honourable Mr. Arthur Clement . .
Yamin Khan, the Honoumble Mr. . . . .

e o o o o
« o o o

OBscENE PuBLICATIONS BILL—
See under “ Bill(s).”

OCBANOGRAPHY— -
Question re training of Indians in —— and allied subjects . .

OrrUM—
Question re import certificates for —— and other drugs . .

DNANCE DEPARTMENT—
" Question re grants by the —— to the Alegaonker Schools at Ku'kee .

OupH AND ROHSLKHAND Ramway—

Question re appointment of Indian Traffic Inspectoré on the —— .
. P
‘PaDSHAHR SAHIB BARADUR, THE HONOURABLE SAI1YED MURAMMAD—
Oath of Office . . . .
Resolution re reoommendstxons of the Loe Commmsxon . . .
‘PARACHINABR—
. Question re establishment of stone-works, etc., in Wana, Razmak,
Miranshah and —,

PASTURE LaND—
Question re reservation of —— . . . . . . .

Pay—
Question re —— of Civilian hospital writers and storekeepers, stc .
Question (supplementary) re representation from ocertain candidates
in the United Provinoces in connection with their —— in the Impe-
. rial Polioe.

PeNINSULAR LOOOMOTIVE COMPANY— )
Question re Indian Tariff Board's observations re — . . .

.

o

'Paax.

1090
1000

> 1006

936

1031
805
9056

936

od
916—17
1032
1214

1074—11,
1133—34.

1212
936

1006—06
987—88

815—16

¢
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© P—contd, Paax.
Paxsion(s)—
Question re grant of —— to piece-workers in the Calcutta and Delhi ¢ 907
Presses.
PeNsioN Rurzg— .
Question re new —— for Provincial Civil Service Officers . . . 910
PRSHAWAR—
Question re eleotions to Cantonment Boards in —— and Nowshera 1005
PETROLEUM— ‘
Question re grant of a prospecting license for —— at Moghal Kot, to 1211

Messrs. Graham and Co., Calcutta.,

Pch-Wogut EsTABLISHMENT—
Ques;;'llqn re strength of —— in Government Presses at Caloutta and
i

PrEcE WORKERS' COMMITTEE'S REPORT—
Question re recommendations of the —— . . .

Poariys—
Question re compensation paid by the Hedjaz Government to Indian
* —— for losses sustained by them,

PLnrozms——
8See under “ Shade on Bridge.”

: PLEADER(8)—

Question re restrictions on the enrolment of —— in"the N..-W. F.
Province.
See under *“ Gopal Krishna Piplani, Lala.”

PooNa—
Question re demolition of the Railway bridge near the Sangum

PooNa CANTONMENT—
Question re lease entered into with the Muhammadans of the —

* for their Idgah,

PrESIDENT, THE HONOURABLE THE—

Absence from the Council of the Honourable Saiyid Raza Ali . .

Annovwncement by —— regarding the election of Members to serve on
the Bxternal Capital Committec.

Expressions of regret offered by —— at the deaths of Nawab Mubham-
mad Abdul Majid and Khan Bahadur Usman Sahib Bahadur.

Remarks of —— re absence of Members from Council on days when
questions or resolutions, of which they have given notice, appear

on the Agenda.

Remarks of —— re election to the Court of the Delhi University .

Resolution re annual provision for the reduction or avoidance of pubhc
debts. Asks whether further discussion of above may be post-
poned till 11th September 1924.

Ruling by —— in regard to the course to be adopted with regard
to the arnendments on the Lee Commission Resolution.

905, B06—

07
908

1089—00

1090

-

1032—33

1000—01

1159

£ 988
927, 928
995

1228
984

104243
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P—concld.

PrEsTDENT, THE HONOURABLE THE—CON/. .

Ruling by —— that Mr. Vedamurti must not move his Resolution -on
the floods separately, but that it is open to him to move an
amsndment.

Statement by —— that a copy of the expressions of regret offered by
]I;fembers will be sent to the family of the late Mr. Bhupendra Nath

asu,

Suggestion by the —— that Mombers unable to attend meetings should
give timely notice  to the officials of the Council and to the Depatt-
ment concerned. -

Valedictory speech in connection with the impending retirement of
the Honourable Dr. Mian Sir Muhammad Shafi.

Pamss, Caroorra— . .
Question re annual classification of the piece-work establishment in

Question r; grievances of the binders of the — .

Pruss(xs), GovernmeNT—
Question re reduction of staff in . . . . . .
Question re strength of piece-work establishment in —— at Caloutta

and Delhi.

Prrvring WoRK—
Question re names of contractors for —— .

Pr1soNEn(s)—

Question re Indian —— serving their sentences in England

ProrOGATION—
—— of Session by Proclamation of H. E. the Viceroy

PaoVEsT Fonps Bri—

Message from the Legislative Assembly that the —— was passed with
an amendment.
See under “ Bills.”

Provinonar Crvir. SERVIOR OFFICER(8)—
Question re new Pension rules for —

PuBric Depr—
Resolution re annua’ provision for the reduction or avoidance of — .

Poxsan—
Question re Reports of Committees appointed in the United Provinces
and the —— on land revenue.
QUARTERS— Q )
Question re construction of —— for Military officers in Cantoments
R
Ra Lway(S)—

Question re introduction of 8 —— into Etah . . . . .
8ee under “ Traffic Inspectors.”

PagE.

1163
1159
1034
1238
907, 908
936—37
906
905, 906 —
907, 909

. .
908—09
910—911
1237
1214
910
978—84
1008—22
910
1003

9

——
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INDEX,
R—contd, ‘ ) PaGE.
Ed
Raruway Boarp— .
Question re rejection of a qualified Muslim Stenographer by the —— 1227
Resolution re appointment of a competent Indian to the —— . > . 1215—22
RAJPUTANA—
Question re establishment of a University for —— . . 919
Rau SaBaN DAB, THE HONOURABLE Rar BAHADUR LAta—
Question re action taken by Government to increase the number of 1213
ships for the carriage of Coal.
Question re appointment of Mr. F. Webb, as Superintendent, Central 1210
Registry Office, N.-W. Railway.
Question re debit to Military estimates of the cost of the Khyber 1211-12
Railway.
Question(s) re establishment of boat-making and other industries 1212
in Wana, Razmak, Miranshah and Waziristan. T
Question re establishment of Military and other industries in Wazi- 1212
ristan. ’
Question re establishment of stone-works, etc., in Wana, Razmak, 1212
Miranshah and Parachinar.
Question re grant of a prospecting licence for petroleum at Moghal 1211
*Kot {0 Messrs. Graham and Co., Calcutta.
»  Question re Indian Traffic Inspectors on the North-Western, Oudh 1214
and Rohilkhand and Eastern Bengal Railways.
Question re railway collision near Harappa on the North-Western 1213
Railway.
Question re reduction of staff consequent on the adoption of the new 1209—10
Divisional organization on the North-Western Railway.
«Question re ships engaged in carrying Government or Railway Coal 1212
from Bengal to Bombay, Madras, Karachi and Rangoon. -
Raupar SiNgH, THE HONOURABLE Raja Sm—
Expressions of regret offered by —— at the death of Mr. Bhupendra 1159
Nath Basu.
Resolution re recommendations of the Lee Commission . .o 1104—05
‘ Resolution re representation of agricultural interests on the Taxation 1181—82
Inquiry Committee.
RANGOON—
8See under “ Coal. "
Raza Avi, TBE HONOURABLE SATYID—
Absence of —— from the Council . . . . . . . 1159
Razmax— . L
Question re establishment of boat making and other industries in 1212
Wana, and Miranshah,
[ J
RBFORNM(S)— .
Question re Lord Olivier's statement in the House of Lords re — in 912—138
India.
L]
BBGISTRARS, MUHAMMADAN— . .
Question re number of —— in the Government of India Secretariat | 985
| Zuam —




24 INDEX,

s R—eonid. Paon.
‘-
REroRT(8)—
Question re —— of Committees appointed in the United Provinees and 016
the Punjab or land revenue. 813—14
RarorTERS—
Question (supplementary) re segregation of Indian —— at the open- 921
ing of the Kenya Legislative Council.
REPORTERS, INDIAN—
Question re alleged segregation of —— at the opening of the Kenya, 1081
Legislative Council on the 20th August, 1024.
RasofoTION(S)—
——reannual provision for the reduction or avoidance of public 978—84
debt.
t 084
5 7. Postponed till 11th September 1924 . .
Disoussion resumed P . . . 1008—22
Adopted as amended . 1022
re appointment of a Committee to mquire into gnevaneee of Ha] 1176—171
pilgrims (not moved).
re appointment of a competent Indian to the Raitway Board . 1216—22
Adopted . 1222
re contribution by the Government of India to relieve distresss| 1160—1170,
caused by the floods in the Madras Presidency. .
Withdrawn . . n7e
~—— re purchase by a pmvate Compa.ny of the East Indian Raxlway 1022—30
or the (ireat Indian Peninsula Railway.
Negatived 1030
' re recommendations of tho Lee Communon . - 1034—1687
oatponed till 16th September 1924 ... 1087
Discussion resumed . .o 1091—1158
Adopted 11563
re representatxon of agncultuml mtorests on the Taxatnon In- | 1171—1184
quiry Committee—
Adopted . . 1184
— re settlement of the Sikh questlon— . 955—978
Withdrawn . . . . . 978
RETURN TICKRTS— :
Question re railway concession —— . . 024
REVENUE SETTLEMENT—
Question re extension of the present —— in the United Provinces . 1210—11
Rovai, MmiTaRY COLLEGE, SANDITURST—
Question re publication of an incorrect and unauthorised list of Indian 995—08
* candidates successful in the admission examination into the —.
RuLrs—
Question re amendment of the —— regarding additional or supple- 911—12
®  mentary grants.
Ruvrx(s), IMPERIAL OR PROVINCIAL— .
Question re governing incldence of water rate . . . . 008

.



[ ]

R—ooncld. ,‘ P‘;cn.

Rm.rﬁo(s)— -
—— by the Honourable the President that Mr. Vedsmurti must not 1168 -
move his Reeolution separately on the floods, but that only an.
. &m:’ndnlllent can be moved. , e
—— by the Honourable the President with regard to amendments to 1042—43
the Lee Commission Resolution. o8
- ~..RurER(s)— )
Question re circulation of one —— currenoy notes . . . 923—024
Rorer Notes— .
Question (supplementary) re cancellation of the —— 923—24
8
SanMa, THE HoNoUrABLE S NaRASIMEA— g
Indian Criminal Law Amendment Bl . . . . . . " 1195—96
Resolution re contribution by the Government of India to relieve dis- | 116410,
tress caused by the floods in the Madras Presidency. fet '
Resolgtlon re recommendations of the Lee Commission . . . 1112—16
Valedictory speech in connection with the impending retirement of the 1236
Honourable Dr. Mian Sir Muhammad Shafi. *
SARVADWIRARY, THE HoNOURABLE DR. Str DEVA PRASAD—
Expresstons of regret offered by —— at the death of Mr. Bhupendra 1155—56
Nath Basu.
Indian Criminal Law Amendment Bill . . . 1190—94,
1202, 1204
Land Customs Bill . . . . . . . . 1230—1231
Obscene Publications Bl . . . ., , | 990, 992
Question re action taken by Government about the Kenya questions 920
Question re amendment of rules regarding additional or supplementary Sble—12
grants. )
Question (Supplementary) re device on the Great Indian Peninsula 1214
Railway for the prevention of collisions.
Qt:jestion re duties of Magistrates as laid down by the Rangoon High 917—18
ourt.
Question re Empire Parliamentary Association . . . . 914—I5
Question re establishment of a University for Rajputana . . . 919
Question re grant of a loan for the development of the Port of Chittagong 918
Question re import certificates for opium and other drugs . . 916—2%
Question re Indian Fiscal Commission’s recgmmendation re abolition of 919—20
the cotton excise duty.
Question re Indian Tariff Board’s observations re the Peninsular Loco- 915—16-
motive Company.,
Question re Indianisation of the Services . . . . . . 912
Question re Lord Olivier's statement in the House of Lords regarding -912—13
Reforms in India.
Question re position of Indians in South Africa . .. o 1228
Question re prisoners from India serving their sentences in England 910—11
Question re recommendations of the Indian Mercantile Marine Com- 919
mittee. ]
Question re scarocity of square one-anna envelopes and stamp booklets . . , 916
Question re separation of executive and judicial functions in Provinces 918
Question re Six Edward Cook’s resignation of his appointment as Secre- 1186
tary to the High Commissioner for India.
. » .




26 INDEX.
hd S—contd. Paae.
-
"84RVADHIEARY, THE HONOURABLE DR. Biz DEva PRASAD—cOn{. -
Question (Supplementary) re Sir Edward Cook’a return to India . . 1185
Question re trainimg of Indians in Oceanography and allied subjects . 919
Question re the Vizagapatam and Cochin Harbour Schemes 018—19
Resolution re annual provision for reduction or avoidance of pubho 1019
debt.
Resolution re purchase by & private company of the East Indian Rail- 1028—29 .
way or the Great Indian Peninsula Railway.
Resolution re recommendations on the Lee Commission—
Amendment moved. . . . . . . . 1043—49,
1084
Amendment negatived . . . . . . . . 1081
Fgrther amendment moved .+« .« .+« .| 1098—1100
1112, 1118
_ Amendment negatived . . . . . . 1117
«.. Resolution re settlemont of the Sikh. questnon 969—72
Suggestxon by —— that whether a Member be preunt or not a reply 1033
. by the official Member to his question is necessary.
N Valedictory speech in connection with the impending retirement of the 1232
Honourable Dr. Mian Sir Muhammad Shafi.
. .
B4sTRI, THE RIGHT HONOURABLE SRINIVASA— -
Question re India’s representative at the Conference regarding future 922
Dominion representation.
Question re Indianisation of the establishments under the control of the 922—23
High Commissijoner for India.
Question re non-appointment of an Indian as Leader of the I.ndum 021—22
Delegation to the Assembly of the League of Nations.
@<astion re publication of correspondence relating to Kenya . . 920—21
SOHOLARSHIP(8)—
Question re Dominion Science —— . 1000
Question re grant of —— to Muhammudan students for study l.broad 986
SNARCHLIGHT(S)—
Question re extended use of —— on trains . . . . . 985
SEUTION-HOLDER(S)—
See under *“ Compositors .
8ROREBTARIAT, GOVERNMENT OF INDIA—]
Question re number of Muhammadan Registrars in the —— . . 086
Question re number of Muhammadan Superintendents in the —— . 985
814D OX BRIDGE—
ion re provision of —— and the two platforms at Meerut City 986
ailway Station. '
Bsur1, THE HoNoURABLE DR. MiaN S MUEAMMAD—
Conveys thanks to the Council for the valedictory speeches in connection 1236—37
°with his impending retirement.
Expressions of regret offered by —— at the dea h of Mr. Bhupendra 1158

Nath Basu.

&




INDEX. 27.
S—contd. | Page.
8mar1, THE HONOURABLE DR. SR MraN MUHAMMAAD—contd. T
Expressions of regret offered by —— at the deaths of Nawab Mubam- 951——28
mad Abdul Majid ard Khan Bahadur Usman Sulub Bahadur.
Indian Criminal Law Amendment Bill . . 1195, 1199,
. ] 1203
Invites the attention of the President to the absence of members from 995
Council on days when questions or resolutions, of which they have
given notice, appear on the Agenda.
Non-attendance at meetings by Members of the Council of Stat.e 1034
Obscene Publications Bill .— suggested amendment of clause 2 of ——. | 993
Resolution e annual provision for the reduction or avoidance of public
debt.—
Suggests postponement of discussion till the 11th September. 1924 984
Resolution re recommendations of the Lee Commission . 1055—61,
108384
Resolution re representation of agricultural interests on the Taxation 1178—79,
Inquiry Committee. 1183—84
Resolutton re settlement of the Sikh questlon . . . . 972—T74Y
Statement of Business . . . . . . 933, 993—
94, 1153,
1208—07,
1222—24
Vuled:ctory speech in oonnectxon with the impending retirement of | 1231—1237
. the B — .
* Smaxwar Wapa, PooNA—
Question re excavations in the —— . . . . 1031—32
8mr(s)—
Question re carriage of Government or Railway Coal by —— from | 1212, 1218
Bengal to Bombay, Madras, Kagachi and Rangoon. e
SI1XH QUESTION—
Resolution re settlement of the —— . . . . . . 955—178
SouTH AFRIOA— ‘
Question re position of Indians in — ., . . . 1228 .
8ouTH INDIAN RATLWAY— '
Question re tenders for the supply of British Portland Cement ol4
for the ——.
STAFF— . .
Question re reduction in —— in Government Presses 808
f§1arF, REDUCTION OF—
Question re —— consequent on the adoption of the new Divisional 1209—10
Orgauisation on the North-Western Railway
*
SearT SBLECTION BOARD—
Question re qualified Mubammedans on the waiting ‘list of the 1226
—— sinoe 1922.
L[]
STAMP BOOKLETS — -
Queation re scuronty of square one-anna envelopes and —— . . 916
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28 INDEX.

< - S—roneld.

STATEEENT OF Busnmss—

—— by the Honourable Dr. Mian Bir Muhammad Shafi .. . .

-

SraTsTIOS —

Question re —— relating to the increase or decrease of ocattle
in India.

StEmL INDUSTRY (PROTEOTION) Brii—
See under * Bills ™.

STENOGRAPHER—
Qugstion re rejection of a qualified Mushm —— by the Railway
’ rd.

STOREKEEPERS—
8ee under ‘“ Hospital Writers ”,

STUDENTS, MUHAMMADAN—
Question re grant of scholarships to — — for study abroad . . .

Suxasre Sias, THE HOoNOURABLE LALA—

Question re mdlgenous system of Medicines

Question re inquiry by the Taxation Committes into Land
Revenue policy.

Question re Joans utilised by the Government of the United Provinces
on productive and unproductive works.

Question re new Pension rules for Provineial Civil Service Officers .

Question re prohibition of the export of wheat .,. . . . .

&uestion re railway concession return tickets . .

Question re reduction of telegraphic rates to the pre- war level

Question re vacancies in the Indian Civil Service . . . .

SUPBRINTENDENT, CENTRAL REGISTRY OFPIOE—
Question re appointmsnt of Mr. F. Webb ag —— North-Western Rail-
way.

SUPERINTENDENT(S), MUBAMMADAN— . .
<> Question r¢ number of —— in the Government of India Secretariats

SUuTLET VALLEY CANALS PROTEOT—
Question re the laying on the table of the —— and the scheme to
colonize the Crown lands.

T
Tax(9)—
Quostion re exemption from —— of shops attached to the Moague in
Allahabad Cantonment.

Taxa1108 CoMMITTREE —
.See under ““ Committes(s) ™.

TaxarroN INQUIRY CoMMITTEE—
Resolution re representation of.sgﬁoultuml interests on the —

PO 2.

PacE)
933, 903—-
94, 1158,
1222—34

935

1227

937
937—38
910
925 —26

926

027

938

1210
986

923+

1001—02

1171—84




INDEX. 29
T—concld. Pagk.
TaLBaRAPRIC RaTHS— .t
Question re reduction of —— to the pre-war level -, . . . o1
TeXDER(8)— )
Question re —— for the supply of British Portland Gement Yor the 914
South Indian Railway. . ' '
N’l“nourson, THE HONOURABLE MRg. J. P.— .
= Px{reMns-of regret offered by —— at the death of Mr. Bhupendra 1159
Nath Basw. S .o .
Resolution re recommendations of the Lee Commission . . 1108->12,
1131—32
Resolution re settlement of the Sikh question . . . . 961
TrAPPIC INSPECTOR(8)— o
Question re appointment of Indian on the North-West, Oudh 1214
and Rohilkband and Eastern Bengal Railways.
\
TRAINS—
Question re extended use of searchlights on —— . . 986
TRANSFER(S)— : :
*  Qugstion re —— of civilian hospital writers and storekeepers to Military 1006—07
offices, eto, U i
Umar HayaT Kuax, THE HONOURABLE COL. NAWAB Str—
Explanation of his inability to attend the meeting of the Council on the 1033—34
11th September 1924.
Expressions of regret offered by ——at the death of Mr. Bhupendra 1168
Nath Basu.
Question re expansion of horse and mule breeding in India . N 98
Question re horse and mule breeding in India . . . . . > 938
Resolution re appointment of a competent Indian to the Railway Board 1218
Resolution re contribution by the Government of India to relieve dis- 1165—67
tress caused by the floods in the Madras Presidency. )
_ Resolution re recommendations of the Lee Commission . . . | 1085,1108—
' 04, 1126—
30, 1141—
43, .
Resolution re representation of agricultural interests on the Taxation 11768
Inquiry Committee. e
Valediotory speech in connection with the impending retirement of the
Honourable Dr. Mian Sir Muhammad Shafi. 123233
Uwrrep PROVINOES— . '
Question re extension of the present Revenue Settlement in the — . 1210—11
Question re loans utilised by the Government of the —— on productive 937—38
and unproductive works. . . )
Question re Reporta of Committees appointed in the —— and the ¢ 910
Punjab on land-revenue. ] .
Question (Supplementary) re representations from certain oandidates 987—88°
in the —— in conneotion with their pay in the Imperial Police.
L]
Usrveesrry— | .
Question re establishment of & —— for quuts.m . . . . 019




30 INDEX.

. U—concld.

Unun SAHIB BABADUB, THE Hononnnu Knaax Bagapur— -
Death of — . . . .
Usvurious Loans Aot} 1918— -
Question re amendment of the —— (X of 1918) .
v
VALEDICTORY Suncmna—
~———in connection with thei mpending retirement of the Honoumble
Dr. Mian Sir Muhammad ShaS.

VapaMURTI, THE HOXOURABLE MR. S.—

Amendment moved by —— that for the words * one crore of rupees ,
®he words *‘ a substantial amount *’ be substituted in the Resolution
on floods.

Amendment, withdrawn .

Question re alleged segregation of Indian reporters at the opemng of
the Kenya Legislative Council on the 20th August 1924.

Question (Supplementary) as to whether the rules for supplementary
grants were placed before the House of Commons.

Question re rejection of an application by Lala Gopal Krishna Piplani,
Pleader, for a licence to practise in the North-West Frontier Pro-
vince. <

. Question re restrictions on the enrolment of Pleaders in the North-West
Frontier Province.

Question re segregation of Indians during Sir Robert Croyndon’s visit
to Mombassa.

Question (Supplementary) re segregation of Indian reporters at the
opening of the Kenya Legislative Council.

Resolution re recommendations of the Lee Commission

®®Amendment moved . .

Amendment negatived . .

Vicrroy, His EXOELLENCY THE—
« Proclamation of —— proroguing the Session . .

. VizagaPaTAM—
See under * Harbour Schemes ", w

Wacsa, THE HONOURABLE S1R DINSHAW—

Expressions of regret offered by —— at the death of Mr. Bhupendra
Nath Basu. .

.Imperial Bank of India (Amendment) Bill

Obscene Publications Bill .

Resolution re annual provision for ‘reduction or avoidance of pubho

« debt.

Resolution re contribution by t,he Government of India to relieve dis-
tress caused by the floods in the Madras Presidency.

Resolution re representation of agricultural interests on the Taxation
. Inquiry Committee.

Valedxctory speech in connection with the impending retirement of the
Honourable Dr. Mian Sir Muhammad Shafi. )

Page.

92728

1031

123137
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1164—65
1170
1081

912
1080

1000
‘1000—91
031
1061—64
111819,

1128
1124

1287

1166
118788
91
1017—19
1170
1183
1231—32
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W—concld. Paan.
T ——
WALKER, PRIVATE C. J.— , o .
Question re payment of compensation to thie dependants of the villager 099
shot at Lohogaon by —— of the King’s Shropshire Light Infantry.
[ ]
WaNA— .
Question re establishment of boat-making and other industries in ——, 1212
Razmak and Miranshah. .
WATER-BATE—
Question re Imperial or'Provincial Government rules governing inci- §00
denoce of —.
WAZIRISTAN—
Question re establishment of military and other industries in —— o 1212
Ware, MR. F.—
Question re appomtment of —— as Superintendent, Central Registry 1210
Office, North-Western Railway.
WHEAT—
Question re prohibition of the export of —— 925—26
WHEAT SEASON— ’
* Queation re tightness of the money market in the —— 926
WiLp, THE HONOURABLE MR. ARTHUR CLEMENT—
Oath of Office . . . 936
. Y
Yaxgn KHAN, THE HONOURABLE MR.—
Expressions of regret offered by —— at the death of Nawab Muhammad 38
Abdul Majid and Khan Bahadur Usman Sahib Bahadur. .
Indian Criminal Law AmendmentBill . . . ., . . 1197
Indian Soldiers (Litigation) Bill . . . . . . . 041—42,
943—46,
961"
Indian Succession (Ameniment) Bill . . . . . . 1205—068
Oath of Office . .. . . . . . . . . 906
Question re adoption of measures to ensure the safety of Hajis 1082— .
Question re appointment of Indians to the Indian (Imperial) Police 986—87
Question (Supplementary) re certain representations from candidates 987—88
in the United Provinces as regards their pay in the Imperial Police
Question re compensation paid by the Hedjaz Government to Indian 1089—90
pilgrims for losses sustained by them.
Question re deaths among Haj pilgrims in 1924 . . . . 1089
Question re employment of Muhammadans in the Indian Stores 1226
Department.
Question re extended use of searchlights on trains .' . . . ‘088
Question re extension of the present Revenue Settlement in the United 1210—11
Provinces.
Que;tion re grant of scholarships to Mubammadan students for study | 988
abroad. : ’
Question re introduction of a railway into Etah . . . 986 )
,: —" - .




32 INDEX.

Y—concld.

(
Y. KuaN, THE HONOURABLE Me.—ocontd.
Question re number of Muhammadan Registrars in the Govemment of
India Secretariat.
Question re number of Muhammadan Superintendents in the Govern-
ment of India Secretariat.

Question re provision of shade on the bridge and the two platforms at | .

Meerut City Railway Station.

Queetion re qualified Muhammadans on the waiting list of the Staff
Selection Board.

Question re recruitment of Muhammadans for the subordinate service

« of the Military' Accounts Department.

Question re recruitment of Muhammadans for the superior servioce of
the Military Accounts Department.

Question re recruitment of Punjabi Muhammadans for Army Head-

equarters and the Army Secretariat.

Question re rejection of application from a Muhammadan graduate for
employment in the office of the Director, Wireless.

Question re rejection of a qualified Muslim stenographer by the Rail-
way Board.

Question re safeguarding of the interests of Muhammadans in Govern-
ment of India offices.

Question re simplification of new railway forms for the despatch of
fruit.

Resolution re recommendations of the Lee Commission . . .

Amendment moved . . . . . . . . .
- Amendment withdrawn

Resolution re representation of a.grloultuml mterests on the Tmtmn
Inquiry Committee.

Valedictory speech in connection with the impending retlmment of the
Honourable Dr. Mian Sir Muhammad Shafi.

Z
ZurriQar ALl KHAN, THE HONOURABLE SIR—

Resolution re recommendations of the Lee Commission . . .

Resolution re representation of agrioultural interests on the Taxation
Inquiry Committee.

Valedictory speech in connection with the impending retirement of the
Honourable Dr. Mian Bir Mubammad Shafl,

Paan,

g8 &

AP ,‘~23
1226
1227

‘1221
1227

985
.1086--87
1124—27,
1185
1135 -
1170—81

1235

1107—08,
1134
1176-77

1234
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